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by 90 days more. The Representatives of the Committee of Creditors have also

made the same prayer. As a consequence, invoking the jurisdiction prescribed

under section 12 the period of 90 days is hereby extended.

3.1 This Application is although not maintainable, however, the period is extended

as directed above.

4. The Insolvency Professional Mr. Rajesh Kumar Mittal shall submit the Progress

Report on or before the next date of hearing. The Petition be listed for hearing

on 27.O2.2O18. Directed accordingly.

BHASKARA ANTULA MOHAN
Member(Judicial)

Date: 10.01.2018
ug

M.K. SHRAWAT
Member (Judicial)
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